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Present - None for the aaslicant, thoaugh
‘ T

15, :
DA=226./94

called tuice,

Shri ¥ .3. Mehte, Senlor counsel
through proxy coudnsel ShrL Yol Mshtn
counsel for the respondents 1 & Z,
None for the other respondents 3 &

B

No reoly has been filled by ths

respondents 3 and 4, In case, n3 reply is

filed by them within tws weeks, the right
to file reply will stend forefeited.Applicant

2-‘5-4

14
has still naot fi

directed to fil: rejoainder, if any, ultihin

a0 réjoinder. He is also

tws weeks, falling which the right to file

rejaindse will stand forefeitsd,

Call 0n20.11,1995, e, —

yﬁ*:
7
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(bmt.Lakshm¢ Swaminat han) {"sVeKrishnan J
Member {(J) Acting Chairman

P52 The aasplicant appearsd in person later on

and submitted that h2 has bzen prom-ted to

the grade of Section OJfficer and henc, he

does not want to pursue th:

Ly

application and
he seeks pérmiSsian 5o withdraw the JeA,

In the circumstances, permission
is grantEd;

The JeA. is dismissed as ulthdrﬁ@ﬁg
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(Smt. Lakshmi bw,éfhatham) éﬁi%fﬁiKrLthan J
Member (3J) "Acting Chairman




In the Central Administrative Tribunal
Prinoipal 'lenbh,New Delhi

0.A.No2260/94

gy

New Delhi this the 2nd November,1995.

Uday Pal Singh

i Versus

Union of India & Others

PERMISSION TO WITHDRAW THE O.A.

Most respthfﬁlly 1 beg to submit as under:

(a) That I have filed the above O.A. in the
Prinllipal ®ench 1listed at Item No.15 in
todays Cause List. .

(v) Singe I have been promotedk to thé Grade
Sefftion Offifler, my grievange has been
redressed to a great extent. |

P

“In view of the aboveldo not want to persue

"this Appligation and seektpermission of the Hon’b1e7~
Court to withdraw the above O.A.

RS

. (UDAY PAL SINGH)
Applillant in Person






